FORM A
PUBLIC ANNOUNCEMENT

( Under Regulation & of the Insolvency and Bankruptcy Board of India { Insolvency Resolution Process lor

Corporate Persons) Regulativns, 2016)

FOR THE ATTENTION OF THE CREDITORS OF POWERAGE TOWERS LIMITED

RELEVANT PARTICULARS
l: MName of corporate debtor POWERAGE TOWERS LIMITED
2, Diate of incorporation of corporate debtar 19/0%/2005
3 Authority under which corporate debtor is incorporated / registered | ROC —Gwalior
4. Corporate Identity No. / Limited Liability Tdentification No. of | U3 300MP2003PLCOITRERD

corporate debtor

i, Address of the registered office and principal office (il any) of |
' corporate debtor

101 Te 103, Indore Trade Centre,

| 23, South Tukeganj, Indore MP

452001
b Insolvency commencement date in respect of corporate debtor 050372022 (Order  received on
| 13/08/2022)
7. Estimated date of closure of insolvency resolution process | 011172022
8. | Name and registration number of the insolvency professional acting | Dhiren 5 Shah

as interim resolution professional

IBBVTPA-O01/IP-POO220:201 7-

1810419

9, Address and e-mail of the interim resolution professional, as
registered with the Board

"B 102 Bhagirathi Niwas, Mear

Matraj Studio. Sir MV Road,
Andher (East), Mumbai—400049
Email- dssigdsshah.in

10. | Address and e-mail to be used for correspondence with the interim
resofution professional

B 102 Bhagirathi MNiwas, Mear
Matraj Stodio, Sir M ¥V Road,
Andheri (East), Mumbai—400069

| Email- ipli#idsshah in

11. [ Last date for submission of claims

27/05/2022

12, | Classes of creditors. it any, under clause (b} of sub-section (6A) of
section 21, ascertained by the interim resolution professional

Mame the class(es): M.A,

13. | Mames of Insolvency Professionals identified 1o act as Authorised | N.A
Representative of creditors in a ¢lass (Three names for each class)
14, {a) Relevant Forms and Weblink

{b) Detwmils of authorized representatives
are available at:

ibbi.gov.in‘home/downloads
N.A,

Naotice is hereby given that the National Company Law Tribunal Indore bench has ordered the commencement
of a corporate insolvency resolution process of the Powerage Towers Limited on 035/05/2022 (Order received on

13/05/2022)

The ereditors of Powerage Towers Limited are hereby called upon to submit their claims with proof on or before
27/05/2022 to the interim resolution professional at the address mentioned against entry No. 10,

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submit the claims with proof in person, by post or by electronic means,

Submission of false or misleading proofs of claim shall attract penalties,

BELbL

Mame and Signature of Interim Resolution Professional : Dhiren S Shah
Date and Place ¢ 14/05/2022, Mumbai




